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: Thare are nine mattere before us for
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The question-&g;all these‘matpe:s are
“ coversd by the decision in 0A No,595/90 which
- wes brought by the applicant Unfon and uped
‘decided on 19.11.199$ anc uhicgh afe unconnested
matters aﬁsvreqﬁitéﬁ?lﬁdependaht tonsidoration,
) : We dirsct the Counses to categoriseg the
.. matters {n the aforesaid tuo categorias so
that 1t vould be esster Por ys to deal uith the -
tival contentians,
' §.0, tq 26:7.’993.

4 Cove

M. ¥, PRIOLKAR) - (M. s,DESHPANDE) S
MEMBCR(4) . VICE-CHA IRMAR 4 \_“ |
Lol S—— el e —— G\t - :‘1

0.A. No,222/92 Dt, 28.7.1993

: ‘Heard Ms.Sulekha Kumbhare
for the ai:plicants and Shri M.G..

! Bh;ngade for the Respondents, Since
| the applicants are already employed
with the Respondents, nothing ol 3 »’

! survives in this application and '
the application is disposed of,
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